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CENTRAL ADMINISTRATIVE TRIBUNAL, 
CUTTACK BENCH:CUTTACK, 

0 .A.NO .463/95 
Cuttack thjsthe !7 	day of--1gg7 

CtJRAM: 

HONOURABLE SHRI N.SAHU, I1(P1BER(ADMINISTRATIVE) 
A ND 

HONOURABLE SHRI B.S.JAI PARAMCSHUAR,F1E1BER(JUDL.) 

Sri Uharat Sethi, 
General Store Keeper (Deputation), 
Postal Printing Press, 
Manchesuar ,B hubaneswar-1 U, 
Dist.Khurda 

Advocates for applicant - 

Applicant 

M/s C.R.Misra, 
D.Behera, G.Nisra, 
U.C.Behera & T.K.Mandaj 

-var sus- 

Union of India, represented through 
Secretary, Ministryof Communication, 
Department of Post, 
Government of India, New Delhi. 

Chief Post Master General,Orjssa Circle, 
At-Sachivalaya Marg, 
Bhubaneswar, Khurda, 

Sr.Superintendent of Post Offices, 
Bhubaneawar Uivjgio, 
At/P .O-Ghubanesuar ,Djst .Khur da. 

Planager,Posta]. Printing Press, 
Government of India, 
Mancheswar,Bhubanesuar 	.... 	 Respondents. 

Advocate for respondents - 	 Mr.Ashok Misra. 

OR P E R 

N.SAHU, MEPiBER(0MN.) 	The applicant worked for a period of four 

years as a General Store Keeper in the Postal Printing Press. 

He submitted an application for allotment of a Type-Il quarter 

for the year 1993-94 on 24.3.1993. His application for allotment 

of quarter was returned to the Manager, Postal Printing Press 
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	respondent no.3 founc that the Rhubanesuar Postal 

Division quarters were filled un by eligible officia ls . 
It is stated that all the officials whom the quarters were 

allotted were senior to the anpilcent. He also submitted 

in the prescribed form an application for Tye_IIl quarter 

for the allotment year 1994-95 on 18.3.1994. He was not 

round eligible since other senior eligible officials  had 

also enplied, 

2. 	 Iiti8lly the applicant was kent out of 

consideration from the Postal Pool and was earmarked for 

the Printing Press Pool. Thus vacant quarters available  

under the disposal of the Senior Superintpndnt of Post 

Offices (respondent no.3) were allotted to other eligible 

officials of the Civision. The applicant renregented on 11 .4.1°°4 

to the C.P•1,C, (respondent no.2) who directed that the 

name of the applicant should alo be kent elive for allotment 

during the allotment year 1994-95 	It is stated that three 

Type-Ill quarters are now lying vacant, out of which two 

quarters were to be filled up from the Divisional Pool by 

respondent no.2. It is stated that three officials senior to 

the applicant are in waiting and as such he is not entitled 

to get a quarter during the allotment year 1994-95, 

3. 	 In the rejoinder the applicant states that 

Type.III quarter was allotted to one Sri Purnendu Kumar Des 

who was junior to him in service without considering hi, 

case. It is stated that the applicant was eligible to get a 

quarter from the available vacant quarters of 1993 quota from 

the Divisional Pool of the Bhubaneswar Postal Division. It 

is evicent from nnexure-R/4 to the counter filed by the 

respondents, says the applicant in the reloinder, that 

during 1993-94 allotment of quarters has not been made by 

respondent no.3 as per seniority. 
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4 	 ~have carefully considered the submissionr 

of rival. counsel, The C.P,M,G, by his letter dated 8,12,194 

had disapproved non—allotment of derertp,pntal quarter to 

the applicant on denutetion to the Postal Printlnq Prese, 

He decided that deputationists are to be allottpd quarter, 

from the parent Postal Pool. The relief orayed for by the 

applicant is to allot one quarter in his favour from 

the quota of Bhubaneeuer Postal 	 Respondent no, 

should work out the eligibility position of the applicant 

for a Iype—III quarter during 193—.94 in line with the 

decision of the C.P,P,G, that he was entitled to a quarter 

from the parent Postal Division Pool quarterF and that 

his deputation to the Postal Printing Press should not come 

in the way of fresh consideration of his case. If according 

to the Rules, the applicant is eligible during 1903—.94, 

regardless of his application only for Tyoe—.II Quarter, then 
an 

he should be considered forjallotment. If he is not 

eligible for 1993-949 he should be considered for 1994..95 for 

a Typp...III quarter, The injustice that has been done 

to the applicant is confined to the neriod during which he 

was not given consideration in the regular Postal Division 

Pool because he was sent out to the Printing Press, This 

injustice hag been redressed by the C.P.M•G• Reoprrndent no.3 

shell, therefore, re—work the eligibility of the apniicant 

for a Type....III quarter during 1993-94 and 1994-95. If under 

the Rules he is eligible to get a quarter from the regular 

Postal Division Pool, he should be given an allotment of the 

entitled quarter. If he is not eligible, a nroper]y exhibited 

seniorit.y position and availability of quarters should be 
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conveyed to him, with the further intimation as to when 

he woulc be eligible, If otherwise he is eligible both for 

lypes II and III quarters in 199-94, his enplicatjon should 

not be ignored, simr,].y because he eorilied only for a lype—IT 

quarter. That application shoulc be reed as an aeolicetion 

for a Type.III quarter. 

With the above observations and direction, 

the Original Aoplicetjon is dipüsed of. 

)7 ,  

MEMBER(AOFIIN ISTRATIVE) 

RJP 1 ZWRR,MEP18ER(JUOL.) 
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